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The question was put and the motion was
adopted.

SHRIMATI VEENA VERMA: Madam, I
introduce the Bill.

THE VICE-CHAIRMAN (MISS SAROQJ
KHAPARDE): The Sugar-Cane Amendment
Bill, 1994—Dr. Naunihal Singh—not present.

The Farm Produce Price Fixation Authority
Bill, 1994—Dr. Naunihal Singh—not
present.

The Indian Penal Code (Amendment) Bill,
1994—

Dr. Naunihal Singh—not present.

The Constitution (Amendment) Bill, 1994
(to amend article 324)—Shri Satya Prakash
Malaviya—not present.

The Constitution (Amendment) Bill, 1994
(to amend the Eighth Schedule)—Shri Satya
Prakash Malaviya—not present.

THE FOREIGN AIDS FUND OF INDIA
BILL, 1994

SHRI SUSHIL KUMAR SAMBHAJIRAO
SHINDE (Maharashtra): Madam, I beg to move
for leave to introduce a Bill to monitor the
foreign aids and matter connected therewith,

The question was put and the motion was
adopted.
SHRI SUSHILKUMAR SAMBHAJIRAO
SHINDE: Madam, I introduce the Bill.

THE VICE-CHAIRMAN (MISS SARO]
KHAPARDE): The Constitution (Amendment)
Bill, 1994 (to amend article 348)}—Shri Satish
Pradhan—not present.

THE PREVENTION OF INFLUX OF
FOREIGN NATIONALS IN THE
COUNTRY BILL, 1991—Contd.

THE-VICE-CHAIRMAN (MISS SAROIJ
KHAPARDE): We now take up the further
consideration of the Prevention of Influx of
Foreign Nationals in the Country Bill, 1991,
Unfortunately, the mover of the Bill, Shri
Krishan Lal Sharma, is not here.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PH.OT) Madam, ! o 7 nly row,
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THE VICE-CHAIRMAN MISS SARQJ
KHAPARDE): I would like to know from hon.
Members whether anybody would like to speak
on this Bill.

AN HON. MEMBER: Let the Minister
reply.

SHRI JOHN F. FERNANDES (Goa):
Madam, the mover of the Bill is absent. The
Bill would lapse.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): On 13th May, 1994, when the
Bill was last discussed, Shri Md. Salim was on
his legs; he had not concluded his speech. But
he is not here. Therefore, I would like to request
the hon. Minister to reply.

SHRI JOHN F. FERNANDES: On a point
of order, Madam. The mover of the Bill is not
present. What is the point in debating this Bill?
The mover of the Bill has to move the Bill for
passing.

THE VICE-CHAIRMAN (MISS SAROI
KHAPARDE): I would like to request the hon.
Minister to reply.

SHRIJAGESH DESAI (Maharashtra): No.
(Interruptions)

SHRI RAJESH PILOT: Madam Vice
Chairman, Shri Krishan Lal Sharma moved this
Bill on 29th April, 1994. While moving the Biil,
he mentioned about the problem of influx of
foreign nationals into the country. Madam, from
the Governiment side, we have been answering
questions on this subject. We have been saying
that Government is fully aware of the problem,
that we are aware of the complexities and
dimensions of the problem and that we have
taken all possible steps to check the influx of
foreign nationals into the country, particularly,
Bangladeshi nationals.

There are two ways in which we can check
such influx. One is having the physical barrier
to stop the influx of foreign nationals. Then,
gearing up the administrative machinery to such
a degree that you are able to prevent the entry
of these persons, i.e. the infiltrators.

In this connection, I would like to draw the
attention of the House to the steps, the
Govemment has taken,
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We have intensified patrolling by the
Border Security Force, apart from the
strengthening of its Water Wing. Then, we have
taken up the accelerated construction of the
border roads as well as fencing, at an estimated
cost of Rs. 831 crores. The scheme is for
constructing 2,784 kms. of border roads and
896 kms. of fencing by March, 1996. This is a
major task we have taken up and I am very
happy to inform the House that the progress is
quite satisfactory. Wherever there is any delay
in any particular portion, we are monitoring it
and putting pressure so that the work is.
expedited. Therefore, this is a major task we
have taken up—erecting fencing and
constructing border roads—so that patrolling
could be much more effective.

‘We have also strengthened the measures to
prevent infiltration by foreign nationals. We
have also a Mohile Task Force scheme. Madam,
1 would like to point out that effective steps
have been taken to monitor the situation and to
prevent the influx of foreign nationals.

Then, Madam another scheme is the issue
of identity cards te the people residing in the
border areas. This scheme has helped us a lot
and we have been able to detect many people
in this way. It has been a successful operation.

Similarly, we are also strengthening the visa
issue system so that we know about it; so that
we are aware of the position. We would be able
to check the influx of persons who come into
our country with the help of fake visas.

With these steps, there is control and as 1
said earlier...

DR. B.B. DUTTA (Nominated): What is
the extent of fencing?

SHRIRAJESH PILOT: The fencing target
is about 896 kms. The target date for completing
this work is March, 1996. We are monitoring
it, in consultation with all the concemed States.
My colleague, Mr. Sontosh Mohan Dev, who
comes from one of these border States has
always been saying that things are now moving
in a proper manner. I hope...

SHRI1 V.NARAYANASAMY (Pondicherry):
It is not moving. (/nterruptions)

DR. B.B. DUTTA: Have you identified the
reasons for this sort of influx from across the
border?
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SHRI RAJESH PILOT: Madam, a Bill
incorporating a scheme for issue of identity
cards in the border States was introduced in
Parliament in the last Winter Session. The Bill
was referred to the Standing Committee on
Home. The Standing Committee had made
certain recommendations which are now under
the consideration of the Government. I am sure,
with these effective steps the Government has
taken, the problem would be tackled. We have
also the diplomatic channel where by taking it
up with the neighboring country, this problem
could be sorted out. Recently there have been
mectings between the Home Secretaries and at
the Foreign Secretaries' level also. I am very
sure that with cooperation-at the diplomatic
level and very effective measures, the ground
situation will improve. As 1 have said, we are
concerned about it and we are working in the
direction where this influx would be stopped
so that the economic conditions of our brothers
and sisters living in those far-flung areas are
not disturbed and hampered by this influx.

' With these words, Madam, ] feel that this
Bill should be withdrawn because the
Government is already taking the necessary
steps. There are no points, which have been
mentioned by the hon. Member, which have not
been covered by the Government. If he feels
that there is any point which is niot in line, we
wonld certainly cooperate with him. Therefore,
Madam, I appeal to the House that the Bill may
be withdrawn.

SHRIJOHN F. FERNANDES: Madam, the
hon. Minister has mentioned about identity
cards for the border areas. Are these cards going
to be similar to the election identity cards which
Mr. Seshan is planning ~ to
print?..(Interruptions)..

SHRI RAJESH PILOT: As I have said, the
intention behind the identity cards for border
areas is different from the intention behind the
identity cards in other parts of the country for
election purposes.

SHRI V. NARAYANASAMY: Madam, |
had participated in the discussion on the Bill,
and I would like the hon, Minister to clarify
two points. The Minister bas briefly intervened,
not replied to the Bill. FirstFy, from Myanmar
and Bangladesh, there is large-scale infiltration
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of foreigners.into our territory, into Tripura,
Assam and other border States. From Pakistan
also instrusion is taking place and a lot of
Pakistanis are entering Jammu and Kashmir, |
know that the Government of India is taking
all possible steps. Now there, is also distorted
information—1I don't know how farit is correct.
The information is that in the border areas of
Kashmir, Pakistani currency is in circulation
and it is being accepted by the people. About
infiltration of people, the Government of India
took up the matter with the Governments of
Myanmar and Bangladesh, and they agreed to
take the people back. Though it is more. than
two to three years, nothing has been moving in
that direction. These psople have not gone back
to their own territories. They have been saying
that they fear for their lives, that if they go back.,
they will be killed. That is their apprehension.
The hon. Minister is now suggesting identity
cards, fencing, intensive patrolling and all such
things. Now, there is an escalation:in the entry
of foreigners into Tripura.. Therefore, I:-would
like to know from the hon. Minister what
concrete steps he is going to take, | because itis

a burden on the people living there, In fact, I

also told the hon. Ministér that 1 now such a
situation has developed t.here thiat people hvmg
in Bang!adcsh on the border come to Tripura,

work there and go back in the evening. It has’

become an unmanned border there, I myself saw
it. Marriages are taking place in the adjoining
villages of Bangladesh and India. Relatives are
living there on both sides of the border. This is
what is happening there. So, how are you going
to stop it? Let the hon. Minister give a concrete
proposal of what he is gomg to do

SHRI RAJESH PILO’I‘ Madam, itis a fact,
which you will know if you see the geographical
conditions there. My colleague, the hon.
Member frotn Pondicherry, has gone there.
Take, for example, Tripura or Meghalaya. It is
a fact that the customs and other things are so
common there that geographically it is very
difficult to man the whole border. There are
hills and terrainis very difficult. I totally agree
with you that sometimes the agricultural land
is so situated that on the same land, on one
side the Bangladesh farmer is working and, on
the other, the Indian farmer is working.
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SHRI V. NARAYANASAMY: Bangladesh
labourers come and work in India and go back
in the evening. .

SHRI RAJESH PILOT: I agree with you, 1
am not denying that fact. Sometimes the farmers
go from one side to the other and they exchange
seeds also. I do not deny that. We know those
problems. The maximum we could do is
fencing, so-that. gradually it is stopped. The
other point which he has mentioned and which
is causing more worry to-the nation is that
through these tracts insurgency has heen
increasing. Of course, influx of foreignnationals
is one problem but, in addition, insurgency is
getting so much of boost through these routes,
which we have tried to check. We have formed
task forces, and they -will stop the influx of
foreigners and also work against insurgency. -

Thit is why, as I have sdid earlier in my
speech recently we have started a coordmatmn
centre at ‘Shilling’ where movements on the
border will be monitored by the cohesive body
which-will be in.touch: with:all the Chief
Ministers ‘and -the Directors-General of Police.
What was happening there? Today -there is a
problemin Meghalaya. By the time the problem
reaches: Manipur, Manipur is niot aware of it.
Now.we have.taken a decision that any
happening on the border. should be known to
all the seven States.so that all the States can
coordinate and stop. this menace in the near
future. So, cfforts are on. It is-a very complex
problem. I totally share the concemn of the hon.
Member, but it is very difficult to say today
itself that this will be stopped by such and such
year because somehow or other the culture and
the local traditions have been such. I have gone
to Meghalaya for delivering an election speech.
After my speech, some people walked out from
the meeting. I asked where they were going. {
was informed that they were going to
Bangladesh. It has happened. I do not deny this
fact. It has happened.. The border is so porous.
But, if I am not mistaken, [ am talking of 1986
or 1987, '

After that, a lot of steps have been taken
now. Things have become more tight. Fencing
has come up there. Checking and everything
else has been started. Initially, there was some
lacuna in the border system, which we have



281 The Foreign Aids

been able to correct now. Earlier the Border
Security Force was given an area which was
vague, but now we have given them sectors,
and they are guarding them properly.

1 have noted the concern of the hon.
Member. We will further see what possibly can
be done, and we will see that this problem is
climinated from that area.

SHRI BHUBANESWAR KALITA
(Assam): Madam, I ar satisfied with what the
Minister has said about the steps taken by the
Government to stop the influx, but [-am ofi a
different point.

Madam, the world today does not-have
super-power politics. It is moving towards a
unipolar system. The Berlin' Wall ‘was
demolished. The whole Europe is thinking of
becoming one. Having that end in view, in.our
foreign policy we have reached a stage when
we are having more understanding with the
neighbouring countries through Organisation
like SAARC. Under these circumstances, the
problem is not one of influx from one country

to the other. From. that angle, what I want to '

say is that it is a problem of regularisation. 1
want to know whether this influx can be
regulated and whether we havé the machinery
to regularise and to regulate the movement, If
it is a fact that they are coming and going t.ha_t

in the momning people from Bangladeth dome
to the bazaar on the border of Indian térritory

and go back in the evening--Narayanasamyji
has mentioned about marriges and all that--
what we need is to regulate this movement, Is
the Government of India thinking of regulating
the movement of foreigners inside the border?
I want to know this from the Hon'ble Minister.
SHRI RAJESH PILOT: Madam, as I have
said, we are trying on many fronts, I have

mentioned about the diplomatic channels. There -
is movement of people from. our country to. .

Bangladesh. People go and come There is a

way of coming, and there is a way of going.

There is a legal way of going. The intention
was brought out in this Bill. There is the influx
of foreigners coming to our side. It is a fact that
the economic conditions on our side of the
border are much better than those on the other
side. It is a fact that there is attraction. My hon.
colleague said that the people miglit bé coming
to the bazaar. As I have said, thers is'a way of
handling it.
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1 am sure that at the border post there is
some system. It is not that we are totally
inimical to each other. We are a very peace-
loving country. Qur demacratic principles have
been such that we helpeachother Ours is an
affectionate country to our neighbours. There
is a way of going and coming. There is the police
outpost, through which people can come and
£0. When we detect some people, we hand them
over to the police at the outpost in the border,
and they go away to their places. That system
is available.

1 think, what the hon. Member is trying to
say is that it should be regulated in a-more
proper manner. 1 will certainly keep this point
in mind to regulate the system there. If there is
any weakness in the regulation of the system,
we shall improve that.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDEY): I think, two or three more hon.
Members wiil make their observations, and the
Minister may reply m all the three Members
together.

SHRI B.B. DUTTA: In arder to solve any
problem, the cause tHat create problems have .
to be identified first and then they have to be
attacked; 1 find there is extreine reluctance on
the part of the Government of India &5 go to the
root of the problem. Why is there a steady
migration from Bangladesh? You have to sec
thingsina hrsmﬁcnl perspective. The minorities
are very much urisafe there. Twice I have spoken
in this House saying that the minorities in
Bangladesh today find that their property is not
safe, their wommen are not safe and they do not
have any economic opportunities there. From
the North-East Congress Coordination
Committee we in our reports have given a
graphic picuture of the whole situation. Do you
expect: that the minorities will not come
gradually when they know theéir daughters and
their wives are not safe? What has the
Government: of India been doing? Why this
reluctance to talk to Bangladesh about this
problem? We have a right to talk.

" Secondly, Muslims are also migrating into
India, Tt is because Bangladesh is becoming
poarer snd poorer. Whatever the Bangladesh
offical statistics say, it is onc of the poorest
countties of the world. There is a tremendous
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explosion of population there, From a relatively
poorer country people will migrate to a
relatively richer country. North-East may be
poorer compared to the rest of India, but it is
still richer than Bangladesh. That is why the
people have been migrating. To say that you
will fence the entire 2,000 kilometre
Bangladesh and Burma border is nothing but a
wild talk. You cannot do that. There has been
opposition from the North Eastern States and
small States. We do not want friendship. 1
remember some of the Opposition leaders and
tribal leaders have come out through various
platforms because they want border trade with
Bangladesh. Bangladesh is a huge market. In
Bangladesh also they want tradé with us.
Clandestine trade and'smuggﬁng is going on,
Will you be able to stop the naturat flow of
forces? You cannot. So, the Government of India
should not talk about this.

The other day I pointed eut in the House

why there is a Vested Property Act in operation -

in Bangladesh, After Bangladesh became free,
why in their property rights they have been
changing the titles. The vested Property Act is
in operation there. A lot of Muslim intellectuals,
including a formcr Chief Justice of the
Bangladesh Supreme Court, have written about
the plight of the minorities there, about how
their properties ate bemgsnatched away. Today,
Bangladesh is in the process.of surveying the
property. They are now going to allot these

- properties to the Muslims after taking them
away from the minorities. Tlus is going on and
the Government of India is keeping silence!
What is the External Affairs Ministry domg? 1If
you continue like this, I am telling you, Mr.
Home Minister, there will be insurgency in the
North-East on a wider scale.

SHRI JOHN F. FERNANDES: Madam, 1
feel there is a flow of nationals from Bangladesh
into India and vice-versa because of the
economic activities. I think India stands to gain
by this because labour is cheaper in Bangladesh.
Therefore, I would like the hon. Minister to
react whether they have some work permits,
whether genuine people who are going {0 earn
their daily bread by worhng in India should be

permlt[ed into India or not. It is a human

pmblem You cannot totally stop them. The
Govemmenr should provide them some work
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permit. There should be a fool-proof system to
see that insurgents do not {ake advantage of

-that channel. I would only request the hon.

Minister to react to that because this type of
system is prevalent even in the Middle East.
We have seen this with Isracl and Palestine,
Though they have a boundary problem, this
system is continuing because this is a human
problem.
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SHRI RAJESH PILOT: Madam Vice
Chairman, as 1 said earlier; it is a very complex
problem. I do share the feeling of the hon.
Member, Dr. Dutta. He said that we are not
reaching the root cause of the problem. We
kriow the root cause of the problem. That is
why we fecl the problem is a complex one. We
have taken up the matter at the diplomatic level.
In fact, the economic condition.of Bangladesh
is not as good as.on this side of our border.
This is one of the. temptations for the people
across the border to cross over to our side.

Regarding the condition and constitutional
rights of the minorities and their legal rights,
he has mentioned. I will certainly take up the
matter with the Ministry of External Affairs, I
will convey.the sentiments of the hon. Member
to them. I am really not in a right position to
answer his question. But I am sure the
Government has taken up the matter with the
Bangladesh aithorities. I know that the
Government lias made some efforts in this
direction. We have friendly relations with that
country. We can discuss this problem with them
in a cordial atmosphere.

He has also suggested that we should take
the advantage of the cheap labourers in
Bangladesh. As you know, Madam, we have
big unemployment problem in our country. I do
not think that availability of cheap labour would
be an attraction to us. We cannot allow the
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influx of labourers from that side to our side.
Traditionally, there has been some utility for
each other’s talent at the borders. As1said earlier,
at the border outposts, we have some system
where people could come, meet an go to
exchange their goods. My friend, Mr. Ahluwalia
warnted to know how much quantity of trade is
being allowed on the borders. I do not have the
correct information. It is a fact that on the
borders, there are some belts which have
excessive trade from both sides as we have on
our border with Bhutan. Myanmar and
Bangladesh border also must be only five
kilometres away from there, as he has
mentioned. He has also mentioned that cows
and other animals are being taken away to
Bangladesh for slaughtering and for being
imported to other countries. 1 will certainly
check on this. He also mentioned about girls
being brought from that part to these two or
three States. 1 do not have very reliable
information. But I have read in newspapers that
it took place somewhere in Muzaffaragar. |
will certainly look into all these problemns he
has mentioned. If there is any truth in it, I will
certainly take action. It is not correct. We shail
not allow it to happen on our borders. As I
mentioned, we are toncemned about the forest

‘nature of the border. We have taken many steps.

We are in the process of tightening our borders.

- That is all I can say at this stage. I have
noted the concerns of hon. Members about the
borders, especially in the North-East. Keeping
in view the insurgency in the North-East, the
Government will not leave any stone unturmed
and will take all the steps necessary in this
respect. i

THE VICE-CHAIRMAN (Miss Saroj
Khaparde): Now Shri Krishan Lal Sharma is
not present in the House to reply. I would like
to ask hon. Members whether we should go
ahead with the Bill..

SHRI RAJESH PILOT: 1 would ask the
House to withdraw the Bill.

'SHRI JOHN F. FERNANDES: The mover
of the Bill is not here. So it lapses.

THE VICE-CHAIRMAN (Miss Saroj
Khaparde): Hon. members, now I would put
the miotion for consideration of the Bill to vote.
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The questxon is:

-~ That thﬁ Bdl o check unauthonsed
. - entry of forejgn nationals into the country
- and for their deportation to the countries
_ - of'their origin and for.matters connected
therewith be taken into consideration.
The motion was negatived,

THE VICE-CHAIRMAN (Miss Saroj
Khaparde): Now, we shall take up the Married
Women (Protection of Rights) Bill, 1994,
Shrimati Veena Verma. :

THE MARRIED WOMEN (PROTECI'ION
OF RIGHTS) BILL, 1994

. SHRIMATL VEENA VERMA (Madhya

Pradesh) madam, | beg to move:

" That'the Bill to protect the rights of

" a married woman and for matters

connected therewith, bc taken mto
consxderauon
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